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(b) if eo, whether thia ia in follow-up of 
the ^^em ent ligned on 10th December 
lu t year during President Br^^nev’s vi.Iit;

(c) if  ao, what are the features of the: 
10th Drcecember agreement in regard to 
Soviet ^Aaistance for in^cmuing output 
and in e ra ta g  a 3^» MW aupcr thermal 
power plant in the Singrauali coal belt to-
gether • with traiumiuion lines;

(d) whether in the month of January 
ig8i a Soviet team had visited India and 
reached ao ^^^rnent as to how to imple. 
ment the dccuion arrived at in thia regard;

(e) by what time the implementation of 
plan will be atarted ; and

(f) wh,.t kind of wutance USSR will 
provide; and

(g} to what extent the power position 
will be improved after completion of this 
1ehcme?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) Yes Sir.

(b) Yea, Sir.

(c) As per the A^ecmcnt on Eco-
nomic &  Technical Cooperation con- 
duded between the two countries in 
December, i^to, Soviet aaistance is to be 
provided for the construction of an inte* 
grated thermal power plant of
MW capacity (with p̂ocsibility of exp; n- 
sion up to 3<000 MW) together with a ^ -  
dated tranumlaion lines of about 
bnJ l^gth and atagc wise conatruction 
of !ie  Ni^^i coal mine in the Singrauli 
rcgion. Besides the integrated power 
projcct, Soviet usiatance is also being made 
available for the conatruction of Jhan- 
jhra coal mine and the in tegrated develo-
pment of the fint stage of the Mukunda 
open cast mine.

(d) Yes, Sir. Soviet teams' o f experts
in the fields of power and cCOAl development 
visited Indu in January, 1981. During 
thcr viat, dte^uons were held between 
them and Indian on iaues relating
to the implementauon o f  the various 
power and c^I projccta indicated in the 
Dccember Agreement.

(e) Although follow-up ^ c ^ o m  
betwttn cxperu from both the counuica 
have already b̂een held the time adicdule 
for the execution of the projects hu  not 
yet b̂een final̂ ised.

(f) The exact ICOpc of the uaistance 
that the Soviet Union will be providing 
for the power project and the r""1 pro- 
JCC h u  not yet been f ^ ^ M . H ow ler,

Soviet ^ u ta n c e  shall be in am u such aa 
survey work aupply of equipment, machi- 
ncry, and mat^^^ aa aJao exchange of 
technical know-how.

(g) With the completion of the fine 
phaae o f the power project, 1̂ 000 MW 
of power generating capacity would be 
added in the Western region of the country.

Constitutional Provlaiona regarding 
L^epl Aid

1149. SHRI HARIHAR SOREN : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleaaed 
to stale :

(a) whether it ia a fact that there ia 
a Constitutional provision to provide 
legal aid to the Scheduled C ute and 
Scheduled Tribes ^»ple;

(b) if so, the amount provided to the 
S.C. and S.T. people of Orisa during
1979-Bo and i^ ^ £ i u  legal aid;

(c) the number of p ep le  from various 
districta of the State benefited under thia 
financial benefit provided to S.C. a d  
.S .T.; and

(d) the details thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV S H N K E R ) : (a) There ia
no special provision under the Constitu-
tion of India for providing legal aid to 
the Scheduled Castes &  S cheduled Tri-
bes. Article 39A of the Constitution pro-
vides that “ The State shall secure that 
the operation of the legal aystcm promotes 
justice, on a b^^ of equal opportunity 
and shall, in particular, provide free 
legal aid, by suitable legislation or sdic- 
mes or in any other way, to emure that 
opportunities for sec^^g justice are not 
denied to any citizen by reason of econo-
mic or otier disabilities. It applies to 
all citizens who are handicapped by 
reason economic and other disabilities.

(b) to (d) The State Government of 
Ori—  is being requested to supply the 
information on the pointa and it will be 
laid on the Table of the House after it 
l w  been received.

Colour Television compromiae for-
m ula with D o o ^ ta n ^ ^  com m erdal 

C o lo ra tio n

1150. SHRI B.V. DESAI :
SHRI ARJUN SETHI 

Will the Minister of INFORMATION 
AND BROADCASTING be plcaaed to 
state:

(a) whe&cr it h u  bttn that
Govc^meot will go ahead with the colou1




